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INTRODUCTION

About Maharashtra National
Law University, Nagpur

Maharashtra National Law University
(MNLU), Nagpur was established by
the  Maharashtra Government in
2014. The university is an academic
fraternity of individuals who foster
the aim of excellence and holistic
development in order to contribute
effectively to society. The university
aims to train socially responsible and

accountable legal professionals.

About Contemporary Law
and Policy Review

The National Law University,
Nagpur, Contemporary Law and
Policy Review is a student edited,
peer-reviewed, Bi-annual = law
journal, under faculty supervision,
aimed at an interdisciplinary
approach towards legal research. It
seeks to provide a platform for
comprehensive research on various

facets of contemporary law and

policy related issues.
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CATEGORIES OF SUBMISSION

e Articles (4500—7000 words): In this category of submission, the journal expects
a comprehensive analysis of the issue(s) undertaken by the author,
contextualized within both domestic and international legal landscapes.
Contributions must adopt a reform-oriented approach, offering concrete

conclusions and suggestions that delineate a specific way forward.

e Notes and Comments (2500-4500 words): In this category of submission, the
journal expects a substantive critique of specific legal issues. Contributions
should prioritize pointed and critical commentary on contemporary or under-
examined developments over extensive background expositions. We welcome

contributions in the form of policy reviews and article commentaries.

e Case Comments (2000-3000 words): In this category of submission, the
journal expects a detailed analysis of judgements, with the submission centring
on a critical commentary on the case under review. The analysis should extend
well beyond a mere narration of facts or holdings and instead examine the
judgement in the context of the stakeholding and surrounding laws. Much like
the preceding category, authors are expected to critically comment by looking
into the judicial mindset underlying the judgement, and then assess its benefits

and/or its shortcomings.

e Book Reviews (1500-2500 words): In this category of submission, authors
may undertake a critical review of a book that focuses on contemporary legal
issues or recent developments in law, engaging with the issues examined and the

arguments advanced by the author.
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https://ili.ac.in/cstyle.pdf

Submission Requirements

Research papers, notes and comments must include an abstract of up to 250
words.

Co-authorship is permitted up to two authors.

Submissions must be original, unpublished and not under review.

Plagiarism limit: the submission must adhere to the UGC guidelines here, with
a plagiarism limit of 15%. The use of Al/paraphrasing tools is strictly
discouraged. Any usage for proof-reading, sentence restructuring requires a
declaration by the author.

Simultaneous submissions are not permitted.

Manuscripts must be anonymised with no identifying details in the manuscript
file.

Word limits specified in the various submission categories are exclusive of

footnotes.

Author’s Information

A separate covering email submitting the manuscript file must include the authot’s:

Full name

Email address

Designation or course and academic year
Institutional affiliation

Contact number and postal address

Mode of Submission

Manuscripts must be sent via email to: clpr@anlunagpur.ac.in

In case of any clarifications, emails must be sent to clpr@nlunagpur.ac.in
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PATRONS
Hon'ble Shri Justice Atul S. Prof. (Dr.) Vijender Kumar
Chandurkar Vice-Chancellor, MNLU Nagpur

Judge, Supreme Court of India
and Chancellor, MNLU, Nagpur

EDITORIAL ADVISORY BOARD

Hon'ble J. U.U. Lalit, Former Judge, Supreme Court of India
Hon’ble J. A.K. Sikri, Former Judge, Supreme Court of India
Shri Mukul Rohatgi, Former Attorney-General of India and Senior Advocate,

Supreme Court of India

Shri Mahesh Jethmalani, Senior Advocate, Supreme Court of India
Prof. (Dr.) Paramjit S. Jaswal, Former Vice-Chancellor, RGNUL, Punjab
Prof. (Dr.) V. Vijayakumar, Former Director, NLIU, Bhopal
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FACULTY ADVISORY BOARD

Prof. (Dr.) V.P. Tiwari, Professor of Law
Dr. Deesha Khaire, Associate Professor of Law
Dr. Shivender Rahul, Assistant Professor of English
Dr. Muktai Chavan Deb, Assistant Professor of Management

Dr. Sumit Bamhore, Assistant Professor of Law

STUDENT EDITORIAL BOARD

Anisha Pandey
Manya Bansal
Rajasee Deshpande
Vineet
Rohaan Mukul
Pradhyumna Bhinda
Ojas Sharma
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